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to foreign countries recently. The Bri-
tish Oil Co. people told me that this was 
going to be a feat if we could have the 
pipelines ready in time in this fair weather 
season. And if this 68 million job is 
done within that period, it will really be 
a feat par excellence. So far as this job 
is concerned, the ONGC has done a 
good job of it. I am not giving a general 
certificate for them. But, so far as this 
particular job is concerned, I find that 
there is nothing wrong in the proposi-

tion; nor do I find anything wrong in 
Brown and Root giving their sub-con- 
tract to another Indian firm. They will 
be responsible to me— I mean the prime 
contractor is responsibile to me. So far 
as Brown and Root is concerned, it is 
their responsibility to discharge their 
obligation. With these words, I would 
like to state that in this country, this is 
a new job and that job has been done by 
the people with great responsibility. 
They should not be dampened un-
necessarily.

SHRI JYO TIRM O Y BOSU : I had an 
apprehension and that is why I have 
brought it before you. In the meantime, 
if I have something to be clarified by you, 
I shall place it before you,

SHRI H. N. BAHUGUNA : I may 
invite you to come and see me in that 
regard.

*5-58 h*8-

INLAND STEAM-VESSELS 
(AMENDMENT) BILL

THE M INISTER OF STATE IN 
CHARGE OF THE M INISTRY O F 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM) : Mr. Deputy-Speaker, 
Sir, I beg to move :

“ That the Bill further to amend the 
Inland Steam-Vessels Act, 1917, be taken 
into consideration**.

MR. DEPUTY-SPEAKER : Motion 5 
moved :

“ That the Bill further to amend the 
Inland Steam-Vessels Act, 1917, be taken 
into consideration.**

Shri Kadam 
15* 59 hrs.

[Shri B. N. Tiwamt in the Chair[.

SHRI B. P. KADAM  (Kanara) : Mr. 
Chairman, Sir, may I know why the Minis-
ter does not want to make a statement 
after moving the motion for consideration 
in support of the Bill ?

SHRI CHAND RAM  : That was 
because the hon. Deputy-Speaker had 
already called you.

SHRI B. P. K A D A M : Therefore, I 
am helping you.

SHRI CHAND RAM  : Mr. Chairman* 
Sir, the necessity for bringing forward this 
Bill has been briefly explained in the objects 
and reasons of this Bill. The parent Bill 
was enacted in 1917— almost six decades 
ago. An amendment of this Bill was brought 
about in 1951. Bhagwati Committee was 
set up to report about the inland water-
ways. They made certain recommenda-
tions. Now, the recommendations were 
processed in consultation with the State 
Governments as well as the Inland Water 
Transport Corporation, whrch is a Corpora-
tion under the public sector. Now, this 
Bill has been brought forward as a result 
of that recommendation and consultation. 
Certain deficiencies were felt in the Parent 
Act and the present Bill seeks to fill up 
those deficiencies. At this stage, I do not 
want to take more time of the House except 
to say that the various lacunae that we had 
bten experiencing have been made up in 
this Bill.

16 hr s.

When the parent Act was enacted, there 
Used to be steam driven ships. Now,, 
during the course of time instead of steam 
driven ships other mechanically propelled 
ships have come into operation. Thetitle 
of this Bill has been changed. One of the 
provisions also makes it obligatory for the 
insurance of the passengers. Similarly, 
provision has been made against overload— 
ing of cargo and carrying of more passen-
gers. Those who defy this provision will 
be penalised. Similarly, pirovision has 
been inserted to make financial assistance 
available to those who want t operate on 
these lines. The Parent Act was also 
silent about the mortgage of vessels. Now 
mortgage of vessels with the banks and 
others financing institutions has been 
made possible. Earlier there was also 
sometime dispute between 'different 
States regarding fixation of rates Now, 
if there is a dispute between different 
States any State can refer the matter to the 
Central Government and the Central 
Government will decide the rates. Earlier 
there was also difficulty in respect of 

clearance of blocked channels due to acci-
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dents. Now, provision has been made to 
remove that lacuna. With these words I 
move.

SHRI B. P. KADAM  (Kanara) : Mr. 
Chairman, Sir, I wish to support this Bill. 
One can very well say that the Inland 
Steam-vessels Act, 1917 is largely out-dated 
in view of the fact that the steam vessels 
have ceased to exist or have been out of 
operation as the oil-fired vessels have come 
into existence with the advancement of 
technology. One thing which the Bill 
wants to introduce is to name the Act 
afresh by calling it “ Inland Steam-vessels 
(Amendment) Act, 1977 and, I think, it is 
in the fitness of things. Then, of course, 
certain change  ̂ have been introduced for 
the purpose of mortgaging to get financial 
assistance for improvement or for pur-
chase of vessels. Then, of course, there is 
provision for clearing of the channels which 
are blocked by the wreck or any otfter 
matter. This is very good. Tnen pro-
vision has been made for compensation to 
fhe travelling passengers. Tnen tnere is 
increase in the insurance facilities., One 
more thing which of course is very welcome 
ls raising the standard of disc*P , e so tnat 
no engineer or no skilled employee will 
desert the vessel or be absent without leave 
being sanctioned thus creating impediments 
and serious inconvenience to the public. 
One can realise the importance of tms 
measure because the negligence on tne 
part of the operators has played havoc 
during fairs, during pilgrimages durinS 
stormy weather conditions especially on tne 
West Coast like ours. During the mon-
soon period, of course, this discipline is 
still more essential because the situation 
gets worsend. At the same time, one 
see whether the purpose is served and I  
very much anxious to see that the purp°?e 
is very well served. Goods must reach the 
destination safely, passengers must reacn 
the destination safely. It should invariably 
lesseti the danger to life ahd property and 
the general economic conditions of the 
people must be very well served.

i

Sir, I have gone very carefully through 
the report of the Bhagawati Committee 
to which the hon. Minister has made a 
reference. O f course, it is mentioned in 
the Statement of Object and Reasons. On 
the West Coast, the rains are very h<?avy 
from June to October and the rainfall is 
upto 120 inches or sometimes even more. 
Floods are routine and at least we have two 
or three floods ill a year and the rivers 
get silted. What is Government going 
to do for this? The hon. Minister subs-
tituted the provision in this Bill for clearing 
the routes of the waterways whenever they 
are blocked, it necessary by blasting. 
Unfortunately what happens is that the

rivers are silted up thus creating a problem 
and being an impediment for the naviga-
tion. What has the Minister got to say on 
this ? On page 136 of the Bhagawati Com-
mittee Report, it is stated like this:

“ Mysore State has a coastline of 285 
kms. bordering the Arabian Sea on its 
W est. The Western Ghats pass through 
the state from north to south fairly close 
to the sea upto Bhatkal

Eastward of Western ghats are the 
rivers Krishna, Malprabha and Ghata- 
prabha. Tungabhadra and the Cauvery. 
These rivers flow across the state in an 
easterly direction. They carry only the 
seasonal flow and are not navigable in 
their reaches within the State.”

There is not much impediment except the 
Tungabhadra waterways which is to be 
attended to. On the West Coast we have got 
important rivers— Kali and Sharavati. 
The Kali river transport carries a minimum 
of 35,ooo tonnes of cargo per year and the 
Sharavati carries 30,000 tonnes of cargo 
per year. The things carried by these two 
river transport system are timber, b a m b o o ,  
and general cargoes. Cargoes like tiles, 
timber, bamboos, firewood, sand, chunam 
shells, fish, etc. are carred by this river trans-
port. The timber product like rose wood ahd 
teak here is one of the finest varieties and 
it is perhaps the best in the whole world 
which is next or equal to Burma teak.
It is one of the exportable commodities. 
Unfortunately the Kali river is silted. The 
power launches get stuck up and we have to 
wait indefinitely for several hours. O f cou-
rse, the country boats also get stuck up and
* h e y  are not be able to move. This problem 
is to be looked into. The intention of the 
Bhagawati Committee Report and the 
intention of this very Bill mu it be very well 
served.

I want to draw attention to this report, on 
page 137, Bhagawati Report :

“ The mines at Stipa and Londoa tie 
in close proximity to the Kalinadi. The 
deposits of iron ore stated to be of the 
order of 200 million tonnes have been 
discovered at these mines. There is ho. 
rail connection to the port of Karwar. 
Transportation of ore along the Kalinadi 
from Supa and Landa to K a rw a T  for 
purposes of export provides good poten-
tial fc>r developinmt of inlkhd water 
transport. A traffic survey is, however.

This area come? atider the Kalinadi 
Hydro Electric Project ; it is a big hydro 
electric project, perhaps the biggest in
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Southeast Asia. The Supa belt covers an 
area of about 48 sq. miles and is going to 
be submerged in three or four years. The 
iron ore deposits lying under this bed are 
estimated about 200 million tonnes and they 
must be extracted and exported ; it would 
give considerable long time employment to 
a large number of people. I f  the iron ore 
deposits are not exploited urgently, they will 
lie permanently submerged when the hydro 
-electric project is taken up ; it will be a 
Iosf. Besides, it will help vs to earn foreign 

-exchange. In this connection. I should 
like the hon. Minister to see that the pur-
pose of this recommendation is carried out.
I w ill now refer only to page 142 of the 
same report ;

“ Hydrographic surveys of all the 
waterways should be conducted in their 
navigable reaches and traffic surveys under-
taken for formulation of well conceive 
schemes. Detailed cost-benefit study of 
the movement of iron ore economically 
to Karwar port for purposes of export 
along the Kalinadi is necessary.”

Hon. Minister would please do well to 
look into these things. Goa is

an area which has got vast iron 
ore and also very beautiful and well con-
nected river channels. The main bridge 
at Borim collapsed about 6 or 7 years ago 
as a result of the collision with a barge 
carrying iron ore. I learn from my colleague 
from Goa that the barge is also lying sunk 
and so they now have a make shift bridge by 
the Army in existence and it shakes 
when people travel over ft. When the Go-
vernment has schemes to clear channels 
and waterways, I do not know why this 
should not be looked into. Dredging is a 
must in all the rivers in the west coast 
not only in Karnataka. ’

I  learn that the iron ore transporters from 
•Goa are paying very nominal tax 
1 am sure they wilJ certainly co-operate 
with tne Government to see that the rivers 
are well dredged. I wish the Government 
would see to it that the purpose of the Bill 
is well served and that can best be done by 
implementing the suggestions in the report 
to which I have referred as briefly as d o -  
ssible. 1

S m iJ Y O T IR M O Y B O S U  (Diamond
Harbour) : Sir, with the advent of the 
private-owned Birtish railways, the inland 
water transport system in the country was 
•destroyed by the British Private Sector 
Railways. Today, what we see is they are 
killing the private sector railways and they 
have very successfully killed the inland 
water transport also. What is the reason ?

Has the Government done anything in 
the last thirty years ? I ask my friend on 
the right, Don’t they owe an explantion 
to the country as to why this most precious 
mode of transport has been allowed to be 
destroyed altogether ? What is the basis 
o f inland water transport ? In transpor-
tation business, what is the main basic 
raw-material ? It is energy. Where the 
consumption of raw material is minimum 
and the output is maximum, that is the 
most desirable method.

Sir, as regards this Bhagwati Committee 
Report, which has been quoted, I happened 
to be one of the authors of that Report. 
In that we got this from two different in-
ternational institutes. If you come to page 
9— it  clearly states— it is a fact which 
can't be disputed under any circumstances 
that one horse-power is known to move 
150 Kgs. on road, 500 Kgs. on rail and 
4,000 Kgs. on water. Your basic raw- 
material requirement for this mode of 
transport is a fraction of what you require 
for the road transport. Yes, road transport 
is growing by leaps and bounds. What is 
the reason ? We have to find out from the 
Planning Commission, down to the Mini-
stry and the Directorate. We will find out 
that.

Now we have a crisis in crude supply. 
Everything is most important. Most of the 
petroleum products are being imported. 
Today, in this situation of terrific energy 
shortage every where, we are completely 
neglecting that mode of transport which 
consumes least energy.

Then we are talking about putting a 
check on prise rise. In price formula, 
how much transport consumes — • has 
any exercise been done ? Mr. Barua 
comes from Assam. If a thing goes from 
Calcutta to Assam he has to pay a mini-
mum of 50% more than a Calcutta man 
pays. What is the reason ? It is because 
everything is carried by road, and very 
little by railways. They have a huge 
marshalling yard in Jogi Gopa and that 
is going to vacant winds. What have they 
done in 30 years ? I will reveal that on a 
future occasion. Then, what is the cost ? 
We did an exercise in 1970 and we found 
that for a long lead of 600 Kms. and above, 
for inland water transport, the cost was 
2*5 paise per ten Kms. and for road, it 
was 400% more. But the rise between 
1970 and 1977 is much more in the case 
of road transport. Today, if  you talk 
about price rise, you have to lay your 
hand on the mode of transport. That is 
not being done.

Mr. Chand Ram, you have taken over 
only a few days back, I wish you good 
luck here. You have come from a backward
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community. We welcome you. But the 
question is, what about the pronouncement 
of a National integrated and coordinated 
transport policy ? We have been talking 
about it since I came to Parliament. 
When you talk about planning, when you 
talk about planned economy, you are 
silent about the pronouncement of a 
national  integrated  and  coordinated 
transport policy for the simple reason that 
there is a very powerful road transport 
lobby throwing money everywhere from 
top to bottom. I have said this loa» before, 
many a time on the floor of this House.

In advanced western countries— 53 to 
■Germany or America—they are expanding 
their inland water transport by leaps and 
bounds. We are a backward country, we 
have so much of water flowing everywhere. 
Here, the water transport has been killed, 
or butchered or murdered deliberately 
in a planned manner by people who are 
entrusted to look after it. I will come to 
those things later on.

Sir, I am Chairman of the Public Under-
takings Committee At present I am exa-
mining the activities of the Central Inland 
Water  Transport  Corporation.  Very 
interesting and revealing information and 
evidence is coming before us, but I am not 
authorised  to  divulge  anything  here, 
and I shall not do so. I will tell the House 
through a Report in due course and in due 
time. But in the meantime, Mr. Minister, 
kindly make sincere efforts. Firstly, pro-
nounce a national integrated coordinated 
transport policy and find out why the inland 
water transport has been allowed to die— 
and it is the cheapest transport and I say 
‘‘cheapest’ is not a good enough word—and 
in the meantime, make efforts to maintain 
and  expand the C.I.W.T.C.  If you are 
pledged to putting a check on the price rise, 
as Transport Minister your job is to see that 
in transport sphere also you reduce the 
transportation  cost  to  the  Minimum.

I have been enquiring whether any sincere 
research has been conducted to develop
a coal-fired boiler (quick-steaming variety) 
and at the same time small. No effort has 
been made. I went from place to  place 
enquiring about it three years ago. Nobody 
could say that a coal-fired quick-steaming 
boiler suitable for inland water transport 
had been developed. It was  totally de-
pendent on  crude.  In  the  Bhagawati 
Committee Report we had clearly reco-
mmended that the maintenance of the 
important riverways in the country  should 
be a  national responsibility. But  what 
has happened ? We had made  certain 
recommendations after doing a strenuous
3 year’s work on this. We did enough home 
work. We did enough fact finding.  We 
toured through the most remote parts of the

country and the Report goes into  cold 
storage. My apprehension is that unless 
this is done, this Government will  not be 
able to have a planned economy and will 
not bv’ able to put an effective check on the 
price rise.

aft *5* srw  (sfon)  :

sffrafer sft,

| f¥ 30 *r*f % srrc, sercr  fwt

% «rr?,  *frr sjtpt  forr 
»wt  for srfir for  ffRcr 

forfft *rf | srft r̂wer  | fa 5ft

% trt jtp* | Srft̂r

w ̂  srssrf •■Ft' strt »rf 1

*Tf*T ft WT'T H ̂  *̂TT ftr
5ft t ̂

srarqr w  | ?*r

'pfo 30 fsrn; fiwfWter *Rr«rr»f | 1 

<̂frr 5»r fffTifcr wx fr ̂

11 wr  stnh qr  srerr 

q-f-err | sfk  tft smr Tffrr | 1 

f r̂r̂crr g ft.

S>mi ?<TT  ft>  d <*> %

3r«r«rr«f # îfir  ?rk

7ZTPTT %■ tfqKi vJWWt,  I

iprrt ftrfix %  *f*rr, yin<i, 

’tep, R̂fr, wH Jr̂Rf̂r  r̂fori 

| 1  ftfrr ̂  ̂forf  srrsr

f ?rr | WPft qwr srsfsr ̂  | —h

Tn?!T srsprc  arq; % srtr ^

*pt ari; ^—ft?  qfofr %

swrnf ftr i

ĉfrsrr  ft-rr | Pp nr*  Jf farcr*
5Tt»r *rra t  «rfrsr ̂   Jf

vĉ|̂(r̂r»!rKrWhrftr6  •tk

| ft> f»rrt r̂i< % ?f?T,  «r»n?r,

?ra»r srr̂ff  ?iT»fWr ^

3Tr?rnTRr % frwf  st <r»n%
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[«ft
 ̂ |  srfWhfr v 5̂  

HWnt  I I ̂tft fRRT it 
3TH *Pt TWT ̂  ft TTcft I  W
% fftTT | Pp 3THT  T̂

sptf ST5®! 5T?V ?lff | I

fur* fafn: %  wmt % 
otsr' %  ’fit, m 1 ̂ <i,  tfhr, 

jpWt snft srf̂rt t̂frr̂ r̂asT
3'CTt’T ft ̂RkTT 11 ̂  f̂RPft 2500 

t̂ sfwrl l-’hiWt ?t % ̂ 
«nn?r ̂t ST?t *ff— tft ftTfprr

ft HTTfT̂ ? 3*r%3TCT̂R̂T 
% 'TZ3T sift tTS*TT % ’Tpftyc 3n% %r *ft 
?f5®T SR̂T ̂  t 1 ̂ ’Tr'fl *TT *ft f*T 
aft  ^’ET |, 5̂  ̂ I 

^ | I f̂T̂t !Ptf ST®*#*
sm?«rr *rtft <rc? ̂  ft trf 11 
tf *tTfar f'f*P v<+rc ̂  ?rw s#t
T̂̂ rtf̂ 1

% fafir st
upff *f sfer §*t |—̂   ftrfn;
fclUHft 4tUT<t 46 Mpdifld | ?ftT ̂PCT
?fispir fafn: fisrcflSt wrft 54 sriwr 
| 1  ?Fff ,*rrift *f w%  3jr% %
Thvmr 'TK ftrs  ̂  5?t *rt

t̂ | fsiVc *r*r ̂  sraH ̂  11 ftre

ĝt JST %  *ftl tts* ̂RTTte 5T3T 
T̂RfT ̂ I

«WNfi»«liUW s  Hitl % i-kTI* 

'•ft   ̂ *̂

«ftaw3W«f:  *ft*F &

Pro  ft ŝr I f̂t ̂ ̂  ̂  
uranmr srrm-srRtT | 1  # #r

snîf qr sifFsft % rfm ?n%-3n% 11 
 ̂«HKt %  t̂ <nft

% jrf̂ rd aW: mVrmis %

4?Mrere 1 ĉt wft 5,«S<*«i 11

?T  ft;  =t>jc'tc«

| 'i'i'fTi  nr îr  ̂  ̂ îd̂lii Tf̂ft

| I  'TfrWHT *lf f̂TT | f¥ 5fWt 
% TRT  ItimM  ii<i  %  1 <̂ { <̂.1

n̂r ̂<177:̂  ̂ tffrr11
fn | f¥ qtixt-̂r̂  ̂̂r ̂wrft 
?ftT nîiO ̂t *ft «nr  3u r̂l 1 
«ifr +i5<td̂ ̂?n% | sftr ̂pr*n%
% qfar+TWr  tot ̂t | ?ftr <Tf̂> 

t̂ 5f̂r ̂»ft4) Tf̂ | 1 Hfd̂r<r 
% 3f?nr »ft #cr ft̂ art 1

 ̂»̂*ii ■qipni g ft> r̂K 
3PRIT % 5ft̂T 'STT ̂r ̂ ̂r3(T5T 
| 1 ̂r% 4trf«i,+ 7?m sftr szrrTn: ̂t 
fl̂ raT ĉl  *TT 'ĴTRT % 'SJTRT

faTR fejT 3TRT ̂rtfflT, ̂U%  T̂T'St 
9’̂' fom  ait’ll   ̂1 R>j.'  ftr?T%  «h<k.i, 

<niT, 9t̂r 'Tst srrf̂ *f -wirrn 4?t «2rwFiT 
t̂ ?i% 1  sw t*tt̂ tt 3mht
¥T yq«t>l ’Tft ft TfT t I  î+T< 
3̂T cTX'C STM  ̂I

SHRI BEDABRATA BARUA (Kalia- 
bof) : Mr. Chairman, I am in full agree- 
ment with what Shri Bosu has just now said, 
He had some difficuldcs in saying certain 
things, but I would prefer to be more 
blunt in regard to these things.

It is curious that this inland water 
transport in this country, which is ancient 
not only in this country but in the whole 
world, and which was existing in this 
country at a time when there was no road 
transport or hardly any railways a century 
ago, which continues even in modem 
times the most ceonomic means of trans-
port, is not being developed. All the 
projects for the development of waterways 
have been either shelved or sabotaged at 
the ministry’s level or by persons charged 
with the responsibility of looking after the 
inland water transport corporation, which 
is supposed to run transport in the Bra- 
hmaputr a Ganga canals and other national 
waterways, This is really something pecu-
liar.

I am glad that Shri Bosu has made my 
woA simpler by giving the comparative
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costs for the different means of transport. 
If you take the road transport, which is 
monopolising the entire transport of the 
north eastern areas and empfojfr about 
two crores of people, its fuel cost is 26 times 
that of the water transport, according to 
the Bhagwati Committee R eport— one 
House Power hauls 150 Kg. on toad and 
4000 Kg. by water vessels. Considering 
the fact that die fuel cost has gone up now, 
one can imagine what a tremendous am-
ount of saving the water transport can give 
today by avioding the waste of fuel, most 
of which is imported. Therefore, it is ab 
solutely necessary that water transport 
should be given all impetus. But what is 
actually happening is just the opposite 
°n this. This system is neglected at the cost 
of other systems of transport.

Take the initial cost. It is double the 
rate for road transport and six times for 
the railways, as compared to inland water 
transport. So far as maintenance is con-
cerned, it is 4 to 5 times for roadway-s and 
9*6 times for railways per kilometre. In 
spite of all these favourable points for 
waterways, it is the road transport which 
is completely ousting the water transport, 
and that too in a very vital area where 
there is no other means of transport. As 
Shri Bosu has stated, now the whole NE 
area is in the grip of the transport opera-
tors, who are trying to see that there is 
no improvement in either the railways or 
inland water transport.

Before 1950 most of the trade in the 
north-eastern areas used to pass through 
the steamers. Even after 1950, about 90 
per cent of the tea and 80 per cent of the 
jute used to go by water transport. Since 
then there has been a gradual. deterioration 
of the channels. In fact, there was no main-
tenance of the channels and after the 
trouble with Pakistan in 1965 the main-
tenance was completely abandoned and 
there was no navigability. This is really 
distressing.

Our Constitution provides that there 
should be n a t io n a l  waterways like national 
roadways and railways. Yet, whart has 
happened to this cheapest mean* of trans-
port ? No particular route in the country 
has b e e n  declared a s  a national waterway 
up till now. When the Central Government 
h a s  not done a n y th in g  in  th e  matter, 
how can the State Governments develop 
the waterways when they have no resour-
ces ? When the railways could be assisted 
as early as when Lord Dalhousi was the 
Viceroy of India, W hy is it not possible 
at least now to invest some money to 
develop the national waterways and 
modernise them ?

1 do not agree with the Bhagwati Com- 
missioB when they -say that what the .In-
land Water Transport Corporation needs

is modernisation. They have simply not 
utilised even the capacity in their old 
vessels. They have, fixed the rates in such 
a way that they are costlier than private 
operators. Then how can they compete ? 
Is it a scientific commercial operation to 
keep the freight rate higher than the road 
rate at any point of tiem ? Will the STC 
or any other government commercial 
organisation do it ? Then, how can they 
popularise this cheap means of transport? I 
have got the worst suspicion that they are 
in collusion with the road transport 
operators at various level. That is the reas-
on why in the entire north eastern region 
the water transport system has been 
completely neglected. Because the cost 
differentials are vast, it is not possible 
for them* to do it. When goods come to 
Assam or the north-eastern area, they 
come by trucks because they offer lower 
rates, but why should there be an impe-
diment in the Act itself ? If it is a private 
concern, I can understand it, but so far as 
this Corporation is concerned, it should 
simply get in. You have to go to the north-
eastern area to see to what condition they 
have reduced the roads there. Because 
thousands of trucks are operating in the 
entire area inhabited by two crores of 
people, making not only 50 per cent profit 
and raising the cost of articles in conse-
quence but also making it impossible to 
maintain the roads in the monsoon season.

The question is one of management. I 
raised it in another forum also in Bombay. 
There is no question asked when a cor-
poration like this, with its cost structure and 
position, makes a loss of Rs. 4 crores a 
year. The man in charge must take the 
responsibility for it. I do not go into the 
question of punishment, there may be 
some legal difficulties. It may be that the 
cost of maintaining the waterway has also 
been put bn the Corporation, there may 
be other reasons, but there must be some-
body, let him be a military person if you 
like, but somebody who will say “ no non-
sense” and get things done. The waterways 
hove been ruined, may be due to historical 
reasons or negligence, but they must be 
kept open.

This is one of my demands, that the 
Ganga-Brahmaputra route must be dec-
lared a national waterway. After the 
Bhagavati Committee’s Report W hich 
came in 1970, things have moved very 
fast. In 1971 Bangla Desh was liberated 
and we have not had problems with Bangla 
Desh affecting our transport from Calcutta 
to XKbrugarh because Bangla Desh is 
basically interested in the maintenance of 
their transport through the waterway. 
There have .been a number of agreements 
with th r̂n. So, there is no afificuity or
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pretext. The Bhagavati Committee’s Report 
is not the last word. Things have 
advanced so much today. So, in the in-
terests of the nation, in the interests of 
conservation of fuel, in the interests of the 
development of the entire north-eastern 
area and its communications, Government 
should certainly declare this route as a 
national waterway and do all that is 
necessary to keep this open as it was open 

; from the stone age up to the beginning of 
the century. I am not demanding much 
more than that. I want Government to 
give this their full consideration.
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SCTR smra: T̂?IT T̂f̂ T ff 1 ̂ Tf ̂ nfr qf 

| fa snrsff %  *r fVfR w\ f̂t *nrr

l̂+l  ̂̂l*=r>< 3̂TT
^ «fV 3TT  f%5 % fPT f

»Hvi l-H “FT fêT ’PTT 5TT I 2̂
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SHRI  PRASANNBHAI  MEHTA 
(Bhavnagar) : Mr.  Chairman,  Sir,  at 
the  outset,  I  appreciate  the measure 
taken by the Government to bring forward 
this Bill to make a legal provision accor-
ding to the requirements of the country..
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In the western most part of our country, 
there is a long pending project, namely, 
the Ghoga Dahej service project. I would 
like to put it pointedly to the notice of 
the hon. Minister through you, Sir, that 
this Ghoga Dahej service project is a 
long pending proposition. It will cater 
not only to my constituency but also 
the western—most part of our country. 
It has a good hinterland also. In my 
home town of Bhavnagar, a public under-
taking factory is coming up, namely, 
the Machine Tools Factory. Its require-
ment  is  a  cheaper  transport  system. 
This project is an important factor for 
the  Machine  Tools  Factory  because 
it will reduce the cost of the tools manu-
factured in that factory.

As you are very well aware, in any 
production, the cost of transport is a 
major factor. If you want to reduce the 
cost of the capital goods and other goods, 
it is very necessary that wherever water 
transport is available, you should utilise 
the water transport system. Therefore, 
I bring to the notice of the hon. Minister 
this long pending project, namely, the 
Ghoga Dahej service project.

It has not taken shape yet. It is said 
by the Government,  time and  again, 
that it is under consideration. I would 
urge upon the Minister to look into it 
and implement it as early as possible. 
That is my first point.

My second point is that there is rural 
area called ‘Bhal’. There is a creek between 
Bhal and other parts of my constituency. 
A small boat is running there but it is 
very irregular and nobody comes forward 
to cater to this rural area. Therefore, 
I would suggest that Government should 
initiate  and  give  a  mechanised  boat 
■vessel for this rural area for the village 
people which will help boost their economy 
-also. This is not only a question of my 
constituency but the whole area will be 
benefited and will help boost the economy 
of that distant part of our country.

SHRI  SAUGATA  ROY  (Barrack- 
pore) : I rise to support the  Bill since 
there is nothing in the Bill that is very 
objectionable. The Mir̂ster,  after beco-
ming Minister, has brought forward this 
Bill. It is also our intention that, in his 
maiden yenture of introducing the Bill 
and getli a g it passed in this House, he 
should  e  helped by everybody.  Of 
cours  his  career is very interesting. 
Immediately  after  becoming  Minister 
the  hon.  Minister  Shri  Chand  Ram 
went for a long sojourn abroad and we 
saw  his statement from London that

he was going to buy some trawlers from 
Poland. I want to tell him that there 
are deep waters. He is from a land-locked 
State like Haryana State and we come 
from a riverine State. You buy a ship. 
It may cost Rs. 6 crores or Rs. 10 crores. 
You buy it from Yugoslavia, Japan, or 
Poland, but you should be very careful 
about this shipping business.

Coming back to the problem of inland 
shipping this internal shipping has been 
an area which has been neglected in our 
country, and I am to say that after the 
Britishers went away from this country 
the condition of internal shipping has 
deteriorated very much in our country 
Especially those of us from the eastern 
region, those who have the advantage 
of having Ganga and Brahmaputra as 
our life-line, know that specially after 
the partition of the country all the river 
routes which started from Calcutta and 
went up to Upper Assam, most of them, 
were blocked for a long time. But now 
that we have got a protocol with Bangla-
desh, it is necessary to gear up the operation 
of merchant ships and others through 
Bangladesh, through different water ways 
as a whole. I believe Mr. Jyotirmoy Bosu 
has also brought forward various irregu-
larities,  various  acts  of omission  and 
commission by the Central Inland Water 
Transport Corporation Ltd. which has 
its head quarters in my State. I can 
only say that after Meneil Berry gave 
over the company after 1965 when its 
ships were acquired as an enemy property 
by Pakistan Government, after the Govern-
ment took it over, the condition of the 
CIWTC  has  deteriorated  every  day. 
I find n© logical reason why internal 
shipping should not be a profitable venture 
especially in the eastern region where 
the road routes are more difficult, more 
cosdy to maintain than the water routes. 
For this purpose what is necessary is 
setting up of a chain of internal nver 
ports, and it was proppsed at one time 
that an internal river port on the Ganges 
at Frakka would be set up. All this depended 
on the flow of water into the main channel 
of Hooghly river from the Farakka barrage, 
and now in the last three months after 
the recent conclusion of the Farakka 
Agreement,  all hopes of any internal 
water transport in the Hooghly are going 
down. This morning I had the opportunity 
to mention that even an oil tanker which 
was bought for the purposes of serving 
the oil jetty at Haldia Port ran around 
at Haldia and it was in the danger of 
being broken up a property worth Rs. 
6 crores or more would have broken 
up and gone down the water. Unless 
this whole  problem of Ganga waters 
can be resolved, we do not have any 
future  for  water  communication,  not
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only in the southern reaches of the Ganga, 
from Farakka downward to the sea, but 
also in the upper reaches of the Ganga 
as somebodv was saying, from Rai Mahal 
to Buxar. The flow of water to Farakk^ 
will affect the water transport throughout 
this area. So, I take this opportunity of 
debate on the Inland Steam-Vessels 
(Amendment) Bill to disapprove of the 
recently conceded Agreement with 
Bangladesh and to emphasize that it has 
been a sell-out of the interests not only 
of West Bengal but also of the whole 
country under foreign and domestic 
pressures, and unless the waterway of 
the Ganga can be revived, there is no 
future for internal water transport and 
navigation in this area— especially in 
the eastern region.

I also want to emphasize at this stage 
that this Ministry of Shipping and Trans-
port is an expert in closing down concerns. 
The Minister may or may not be aware 
that they have already closed down the 
Central Road Transport Corporation, 
a public sector undertaking, and I hear 
that a proposal has been mooted, in the 
Ministry for closing down also the Central 
Inland Water Transport Corporation 
which employs a large number of persons. 
We strongly object to any such step being 
taken by the Government ; we want 
this Central Inland Water Transport 
Corporation to survive and thrive carrying 
the enormous amount of cargo that is 
being carried on throughout this eastern 
egion.

Lastly, I want to say this. Naturallv, 
ihe Act which was passed in 1Q17 needs 
a lot of amendments. But ail the amend-
ments that the Government is bringing 
are piece-meal amendments ; they are 
not wholesale amendments. This new 
amendment that has come does not 
implement in full the recomirendations 
of the Bhagavati Committee. It would 
have been better if the Ministry had 
brought forward all the necessary changes, 
as recommended by the Bhagav2ti Com-
mittee, for improving the inland water 
transport in the country instead of bringing 
piece-meal legislations, small legislations, 
for amending, for instance, the name 
of ‘steam vessel’ to inland vessel or mech-
anically propelled vessel. These are minor 
changes. What is necessary is a structural 
Change in the whole internal water tran- 
port system of the country, so that it can 
really survive.

I have only spoken of the eastern 
part. I need not emphasize that there is 
also scope for inland water transport in 
the south India and, to some extent, 
though not very much, in the western 
India. But I would say that our main

waterways, the Ganga and the Brahma-
putra, being in the eastern region, the 
needs of the eastern region have to he 
specially kept in mind, and I request the 
Minister to take immediate steps so that 
the original and promised inland port 
at Farakka can be set up at the earliest 
and also the inland water communications 
system near the Sunderbans, which 
is the life-line in the south of West Bengal, 
can be revived.

With these words, I give my support to 
this Bill.

17 hrs.

[ S h r i  M. S a t y a n a r y a n  R a o  in the 
chair]

SHRI PURNA SINHA (Tezpur): 
Sir, it is a good aurgurv that the Prime 
Minister chose to have the active associa-
tion of Shri Chand Ram as Minister of 
State in the Ministry of Transport and 
Shipping. He being a person associated 
with the Inland Water Transport movement 
in India, we very much expect that 
things will develop considerably and that 
we will be able to see a lot of imporovement 
in the inland water transport system in 
India.

India is mainly a riverine country where 
there are so many big rivers. Coming as 
I do from Eastern India and having been 
bom and brought up on the banks of the 
Brahmaputra, we used to avail ourselves 
of the river transport system as school-
boys and college-boys to go to Gauhati for 
our education. The train services had 
come later : the river system was the 
original and basic system on which we de-
pended. Now, the history of river trans-
port in Assam is such that river steamer 
services used to play not only along the 
720 kilometres of the Brahmaputra which 
passes through Assam, dividing the State 
into two, up to Bengal, but also upstream 
along l,he Ganges to Uttar Pradesh. In 
those days, when communication was so 
very difficult, it was the river transport—  
not only the earlier vessels of our indi-
genous type but also steam vessels run by 
the British companies— which used to 
maintain the cultural link between North 
India and Eastern India so that the people 
of the Gar ges Valley and the Brahmaputra 
Valley had emotional integration by this 
mode of transport. But now the picture is 
a dismal one. The joint Steam Company 
formed by combining the Inland 
River Steam Naigation Company and 
the River Steam Navigation Com-
pany owned by the British used 
to ply a large number of vessels— about 
600 to 700 vessels. Not onlv steam vessels 
but other type of vessels also used to ply 
for the purpose of carrying goods produced
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in Assam and Eastern India to Calcutta, 
and other imparted materials from Calcutta 
onwards, at a  cheap rate: at one time the 
cargo rate used to be Re. if- per maund. 
The Steamer Companies used to ply light 
steamers on the tributaries of the Brahma-
putra also, apart from the main rivers of 
Brahmaputra and the Ganges. They 
used to go several kilometres inside dis-
tricts and they used to carry all the agri-
cultural produce in to  the markets of Cal-
cutta and also textiles and other consumer 
goods into the rural areas. But after the 
Indo-Pakistan war of 1965 and the taking 
over of the steamer services in Eastern India 
and the formaion of the Central Inland 
Water Transport Corporation, things de-
teriorated so much that, from the b e g in n 
ing, this Corporation created by the 
Government of India and financed by it 
helped only to murder and destroy the 
whole inland water transport system in 
Northern a n d  Eastern India, I was P r e s id e n t  
of the workers* union of the Central Inland 
Water Transport Corporation for many 
years. I have some insight into the affairs 
o f  this Corporation. This Corporation 
has been there only to lose. Now, during 
the Indo-Pakistan war, most of the ser-
viceable steamers were left in East Pakistan. 
What happened thereafter ? The Joint 
Companies kept the serviceable steamers 
in that country and the unservice-
able ones, the old ones, were left over in 
the Indian waters. The Central Inland 
Water Transport Corporation which had 
acquired 670 vessels over the last ten 
years after their creation since 1967 have 
destroyed as many as 500 vessels worth so 
many crores of rupees. If the Members of 
Parliament go over to that area., they will 
find many vessels grounded on the banks 
of the river and rusted and used by 
homeless people. Either the vessels have 
been so destroyed or sold as scrap. This 
Corporation has been incurring a loss of 
Rs. four crores a year on an average and 
according to my information, they have 
sustained a total loss of Rs. 20 crores till 
now. What justification has this Corpora-
tion to exist as a public sector undertaking, 
I do not know? I feel that the earlier 
it is disbanded, the better it will be. All 
its assets can be taken over by the concern-
ed State Governments and they can form 
their own corporations, if necessary, or 
these services can be taken over by the 
Transport Department of the State Govern-
ment-. They can run with the available 
vessels short-distance ferry services to 
carry passengers and the cargo.

In my State, not less than five lakhs of 
people cross from the north bank to the 
south bank and vicc-vcrsa of the Brahma-
putra river from so many ghats. Some 
Of these ghats are managed by the State

Government Inland Water Transport 
Department. The rest are auctioned 
to the private mohaldars. They charge 
any rate they like. But for a river like 
this when it is in high spate you require 
big steamers or vessels run by steam en-
gines or diesel engines so that they can 
carry the passengers and the cargo from 
one bank to the other when the river is 
in flood. What happened this time 
when floods occurred in Assam. I 
regret to mention in this House that about 
175 people died because of floods this 
year in Assam in the rivers of North-East.
If some vessels or diesel vessels were 
available there, some lives, property 
and some cattle stock could have been 
laved. The Central Inland Water Trans-
port Corporation has been an idle 
spectator to these happenings in that area 
If the Government of India, that is the 
Ministry of transport and Shipping 
had cared for the development of river- 
communication in those part, particularly 
the States of Assam, West Bengal, Bihar 
and Uttar Pradesh, things would have 
been much different from what it appears 
today. They should have been able to 
create employment opportunities to a 
large number of people. You know the 
river craft trade and the particular Ncuik 
people, that is, those who ply boats 
in Bihar, Assam and UP have almost 
become extinct now. These people are 
being shifted from river transportation 
to seeking land for cultivation which they 
do not get because there is not enough 
land. If, on the other hand, the Tnland 
Water Transport Corporation develops 
the river transport, then I hope lighter 
vessels like the Hovercraft can be gain-
fully used as they do in Europe. Also 
Hydrofoils which are plying in the fjords 
of Norway can be gainfully used in strong 
current rivers. They can ply at shallow 
wati^s upstream to Sadiya and further 
inlani.

At t le same time there is no conservancy 
system. You know after 1950 because 
of the earthquake the Brahmaputra has 
become shallow and the tributaries have 
become unnavigable. If lighter river- 
crafts are introduced, they can gainfully 
maintain part of the river transport system 
that is essential in that part of the c juntry. 
At the same time, they can ply ferry boats. 
Ferry boats are not so very costly as big 
steamers. They can be plied gainfully 
from one bank to the other, from upstream 
to downstream and from downstream to 
upstream, and cargo and passengers can 
be transported at cheaper rates. Now, road 
transport is in competition wun rail 
and river transport.

Road transport is very costly. On 
foodstuffs and garments and ocher con-
sumer goods which are carried from Cal-
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Money could be made available 
and with the money the much wanted 
development of road and river transport 
should be achieved.

I would like to say that at one time 
Sodia-Dhubri 720 km. could be reached 
by river. To-day on 230 km. route from 
Gauhati to Neamati it is impossible to ply 
freight steamers. We have never seen 
any steamer plying from Gauhati upstream 
during the last four or five years and gra-
dually whatever is available at Gauhati 
and at the so-called dry dock at Pandu 
would also be reduced or taken away and 
ultimately the river transport will be the 
story of the past. I would submit to our 
Minister Incharge of Transport and Shipp-
ing to pay a little personal atteniion to the 
position now existing in so far as this water 
Transport Corporation is concerned. The 
whole system in the Eastern part and 
also in the Western part as Shri Saugata 
Roy and others were saying is sought 
be looked into. There is enough possibility 
of developing inland water transport in 
India. People can regain cheap transport. 
Economy of the country can be improved 
and the consumer can be provided with 
things at a cheaper rate.

There was once steamer service from 
Calcutta to Silchar by Surma-Barak River 
touching (Karimganj via Kushiara river.) 
This is not existing now.

There should be some measure of effort 
in our conservancy to ply light steamers.
I know river has gone shallow consequent 
upon earthquake happenings.

There were days when water could be 
diverted with the use of bamboos. Now 
the dredger provided is lying idle at Gau-
hati. It is said that there is no driver. 
Driver could not be put on the dredger 
which has been lying idle for the last so 
many years. This is too dismal 
picture of the river transport system. I 
hope our Ministry will take into considera-
tion all these aspects and try to inculcate 
some spirit of service-business like and 
gainful in the Cental Inland Water Trans-
port Corporation. This Corporation has 
shown a loss of Rs. 20 crores. Other’s show 
profit but this Corporation shows loss. 
The whole thing should be recast and re-
modelled and improvements should be 
brought about.
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■*ft r̂rsTfT ?t  T r̂ '3irr *rnff t t '■w - 
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MR. CHAIRMAN : The question is :

“ That the Bill further to amend the 
Inland Steam-vessels Act, 1917, be 
taken into consideration.”

The motion was adopted

MR. CHAIRMAN : Now we take up 
clause by clause consideration. There


